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Th-= comparative figures of per capita 
Plan oul\ays for all the States and Union 
Territories taken tOllcther, with those for 
the Union Territory of Tripura arc indicat-
ed below and will show that in the last two 
Plan periods, Tripura had an appreciably 
larger per cap"" Plan alloc"tion than the 
all· India average : 

All States 
and Union 
Territories Tripura 

takeri 
together 

First Plan 40 25 

Second Plan 54 82 

Third Plan 100 146 
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DemarcatloD or DoUDtlries on Tripara-East 
Pakistan Borders 

3190. SHRI KIRIT BIKRAM DEB 
BURMAN: Will the Minister of EX-
TERNAL AFFAIRS be pleased to refer to 
the reply given to Unstarred Question No. 
10139 on the 8th May, 1968 and state: 

(<I) whether any area on Tripura-East 
Pakistan borders which still remain to be 
demarcated is under dispute between India 
and Pakistan ; 

(b) if so, which ones and the steps 
being taken to resolve the dispute; 

(c) the further progress made in the 
demarcation of the boundary between Tri-
pura and East Pakistan so far and the 
precise length and particulars of the bound-
ar) which still remain to be demarcated; 
and 

(d) the further steps which are to be 
taken in that direction and by what time 
the demarcation work is likely to be com-
pleted? 

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA 
GANDHI): (a) and (b) At present the 
known disputes are: 

(i) The boundary aloni the River 
Fenny ; and i Is upper reaches ; 

(ii) the determination of the land 
appurtenant to the railway line 
at Bhagilipur which, it was 
agreed between the Prime Minis-
ters of India and Pakistan in 
September 1958, would be given 
in perpetual riaht to Pakistan; 

(iii) a small area in the villages of 
Sibpur and Oauran.ala: 

It is hoped that as many of these disputes 
as possibl~ will be settled in the course of 
demarcation. In relard 10 others, especially 
item (i), the Pakistani side has been re-
quested to furnish certain records in accord-
Ance with the decisions reached between the 
Prime Ministers of India and Pakistan in 
October, 1959. 

(c) The totlll lenlth of the Tripura-Ea1t 
PakistllD boundary is approximately 536 
mile. divided into three sectors. Out of 
thiB. buuDdllry pillars have been erected 
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over a length of 227 miles. The sector- remaining to be demarcated are as 
wise details regarding the boundary still under;-

·Approx. len!,th Length over 
of boundary which. boundary 

(i) Tripura·Sylhet 
(ii) Trlpura-Comilla-

Noakhali 
(iii) Tripura.Chiltagong! 

Chitt8gong Hill 
Tracts 

(d) The Directors of Land RecClrds of 
the two sides are meeting periodically to 
expedite the work as far as possible. 
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·The precise leD,th or lh, IOCtor "ould be known 001)' after lbel demarcatloll /I.a 
been complotell. 




